CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
0.A.NO.2579/2003

Friday, this the 4th day of June, 2004

Hon’ble Shri S. K. Naik, Member (A)
Shri Bal Sinjh s/o Shri Mangte
r/o Village Surani PO Daurale
Distt. Meerut (LP,

..Appticant

(By Advocate: Shri Surender Singh)

Versus

1. Unien of India *hrough Secretary
Agricuitural Frishi Bhawan, New Delhi

(RN

Tndian Council of Agricultura! Research
Yrishi Bhawan through its Director
Library Avanue, New Delhi

2, Central Potato Research Institute
Simla Himanchal Pradesh through its
firector

4. Central Potate Research Station, Modipuram

Meerut thrcugh its Scientist Incharge
Modipuram, UP
. .Respondents
(By Advocate: Shri B.B.Mor)

ORDER (ORAL)

Heard beth the counsel for the parties.

2. Counsel for respondents has submitted that the
departmental remedy in this case has not been exhausted by
the applicant as vet. Counsel for aoplicant states that
he would be filing a self-contaired representation before

the respondents.

Accordinglyv, the present OA ig dispcsed ~f

)

direc*inrg the aponlicant to make a ce’f-contaired
representatinn  to the respondents within a period of one
month from todav and after receivirg the representation

from the applicant, the respondents will dispcse it nf by

e

*
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(2)

issuing a reascned and speaking order within a period of
three months from the date of receipt of a representation

and communicate to the applicant. The OA s diwcﬁed 4
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( S. K. Naik )
Member (A)
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